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Justice y, S. AgganAfai
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li' The appiicant by yiitue of the present petition seeks that the
suspension order passed on 27.7.1990 should be revoked and he should be
granted the consequential benefits.

2. Some of tne facts from the record can conveniently be delineated. The
applicant was facing tnal in the court of the learned Additional Chief
yetropolitan Magistrate \.^th respect to the offence punishable under Section
170 of Indian Penal Code. In pursuance of the same, the applicant has been
placed uncier suspension. The suspension order had continued. The
applicant had seen acciuitted by the above said court on 16.4.20Q2.

3. He contends that he should be reinstated.

4. in this regard the applicant has already sent a notice, copy of vAich is
Annexure-D, addressed to the Commissioner, Income Tax, seeking
reinstatement.
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5. An order of 2.4.2004 has been passed.

6. We had put ii to the applicant and he has informed that no charge-
sheet has been sen/ed upon him.

7. At this stage, keeping in view these facts, to "-Milch we havereferred to

above, it would be appr^iate that the respondent passes aspeaking order,
if the applicant has 'mm kept under suspension in accordance with iav>/ or

not. The said order should be passed within four months of the receipt of a

certified copy of the present order.

S. With this direction, OA is disposed of.
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